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24,12,2002 Mr.P.V. Calla : Counsel for the applicantéﬁ

‘MJA.No, 556/2002, seeking leave to

. ” - , join,in a singIe applicétidn is alloued%

an - Mre P V. Calla, learned caunsel for
the applzcants states that his cllents vant

-to wlthdrau thls D.A and make proper. A
representatlons to the concerned authorztles_.
for the redressal ‘of their grlevance. He
says that his clients will make T

o .| representatiom within a week's time and the y
Jx \?ﬁf’ o - and the authorities may dispose of the . i
w : tﬁfm' ' “aame within spec;erd perzod. - . P
(?Jﬁ}\ ' W_4JP“ | ' -
L Lot O i o34 ~Accordingly, the 0.A is dismissed
Rl 7(ﬁ& | - as withdrawn., The applicants may make
~Uy€>/;//;:¢3 . rapresentations before the authbrities:
WV | within one week from today and the
N ‘ ) : ‘respondents are supposed to coasider

and - dlSpDSE of the same uzthln a- permod of
four ueaks thereafter.

(A.P. Nagfath) - (G.L.Gupta). _
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